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THE ANDHRA PRADESH SURVEY AND BOUNDARIES
{ AMENDMENT ) ACT, 1995.

ACT NO. 36 OF 1995%
(28th November, 1995).

AN ACT TO AMEND THE ANDHRA PRADESH SURVEY
AND BOUNDARIES ACT, 1923.

Be itenacted by thoe Legislative Assembly of the State of Andhra
Pradesh in the Forty - Sixth year of the Republic of India as
follows =

Short title. 1. This Act may be called the Andhra Pradesh Survey and
Boundaries { Amendment) Act, [995.

Amendment 2. In tho Andhra Pradesh Survey and Boundaries Act, 1923
il; %c\tflloﬁ 7 ft?f(herf:»inaft\*_iu' referred to as the principal Act,), for section 7,
1923 . the following section shall be substituted, namely :~
7. Burvey officer to carry out the survey or getthe sarvey
carried outin the manner Prescribed;— The Survey Officer shall
catry out the survey or shall cause the survey carried out
with the assistance of an external of internal ageancy approved
by the Government in the manner prescribed.”

Levy of one 3. (1) Inorder to meet the cost of bringing the land records

}L?‘_’s:r‘j;y uptodate, their computerisation and for conducting a need based

eic.. re-survey, thore shall be levied and collected a one time cess of
rupses twenty per acre on all lands in the Sfate, notwithstanding
anything contained in the principal Act. The amount so collected
shall bo credited to 2 fund called *Survey and Land Records-
Fund.'

(*Received the{assent tho Governoron the 21st November, 1995, for
statement of Object and Reasons, Please see the Andhra Pradesh Gazette,
Part IV-A, Extraordjnary date 4-5-95 at Page 3.)
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(2) The levey and collection of the cess under sub-section

(1) and the expanditure from the Survey and Land Records Fund
shall be in such manner as may be prescribed.

et et ™ .








